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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY,THE TWENTY FIFTH DAY OF SEPTEMBER.'** ._-TWO 
THOUSAND AND TWENTY FOUR

Writ AoDeal under clause 15 of

wP N; 81 1 B of 1995 0n the file
[r" f/"t.o Patent against the order dt 21-3-2006 in

of th'e High Court.

Between:

1, Erupulla Rukkamma, Wo Late Bala Singari' aged 70 years R/o Quthullapur'

Ranga ReddY District'

2. Erupulla Yadagiri, Died per LR as Petitioners 15 to 19

3. Erupulla Narsing rao, Dred per LR as Petltioners 24lo 27

4. Balaiah alias Babaiah, S/o Narasimham' aged 72 years' R/o' Quthullapur'

Ranga ReddY District'

5. Rajalingam, S/o Papaiah, aged 70 years' Rl/o Quthullapur' Ranga Reddy

PRESENT

WRIT APPE AL NO : 885 OF 2010

District

6. Gudi Pochamma, Died per LR as Petitioner No' 28

7. Gudi Kistayya Died per LR as Petitioners 20 to 23

B. Gudi Ramaiah, Died per LR as Petitioners 10 & 11

9. Gudi Narasimha, Died per LR as Petitioners 12 to '14

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HONOURABLE SRI5U3',"' J SREENIVAS RAO



10.

11.Gudi Balaman, Wife of Late Narsinga.Rao Daughter of Gudi Ramaiah' Aged
";t-V;;;;, H.tlos-aa, r'H;'e;;iHish Schdol' Harijana Basti' GHMC'

QuthullaPur Mandal.

12.Daoou Sukamma, Wife of D.Yadagiri Daughter of Gudi Ramaiah' nggq 
-5^Z'' V;5i., ll-'r.rt.o-sili, rlJii c""t "Hign--School' Harijana Basti' GHMC'

OuthullaPur Mandal.

13. G.Veeraswamy, Son of Gudi frf ag.qln-rla 1AO..ed.. 
50 Years' H No 5-39' Near

'" E"ffiigi; s;hirot, Hrr'1rn, Basti, GHMC. Qulhullapur lvlandal'

14.G.Yadaqiri. Son of Gudi Narasimha Aged 46 Y-e-ars ' H No 5-39' Near Govt
' ' 

H,gh Si"h"b, niritana Basti, GHMC. Quthullapur Mandal'

15.Gudi Balram, Son of Gudi Narasimha Aged 38 Years' H No 5-39' Near Govt'- 
Hilh Scnooi,'ffariiana Basti, GHMC. Quthullapur Mandal'

16. Erupulla Sakkubai, Wife of Erupulla Yadagiri Aged about 58 Years'

17.. Erupulla Sridhar, Son of Erupulla Yadagiri Aged about 40 Years

lS.Eruoulla Viiava Kumar, Son of Erupulla Yadagiri Aged 38 Years' 49490'
Sarijeevaiah Nagar, GHMC. Qutubullapur

lg.s.sudha Rani (Daughter ), wife of Bala Krishna Daugtrter.of .Erupulla Yadagiri
'" Xs;:ii6 G;i"I+s-iso, Sanleevaiah Nagar, GHMC, Qutubullaour'

20.B.Sunitha (Daughtefl, Wife of Sanjay Kumar' Daug[ter of 
-Erupulla 

Yadagiri-- 
Ab;e a'6 Y;;i.,?g-aso sanjeevaiah Nagar' GHMC Qutubullaour

21.Guddi Veeramani, Wife of Guddi Kistayya. Aged 60 Years' Fl No' 49483fl'
- Sanjeevaiah Nagar, Chintal, GHMC, Qutbullapur'

22.Guddi Veeraswamy, Son of Guddi Kistayya Aged 50 Years' 11 No 4948311'
Sanjeevaiah Nagai, Chintal, GHMC, Qutbullapur'

23.Guddi Balakumar, Son Guddi Kistayya Aged 41 Years' H No 4948311'
-- Sanjeevaiah Nagar, Chintal, GHtvlC, Qutbullapur

24.Guddi Rammurthy, Son Guddi Kistayya Aged 36 Years' H No 4948311'

Sanjeevaiah Naga-r, Chintal, GHMC, Qutbullapur

25.E.Parvathi (Wife), Wrfe of Erupulla.Narsing Rao lspl S.6. Years' H No 5-30'-- N;"; c;;;r.hmerii Hign School Quthullapui, Medchal District

26. E. Bharat Kumar (Son), Son of Erup-ulla Narsing Rao lggl.aP Years' H No'S--- 
50,-rl"ai-Core.ment i-tign Scnoot, Quthullapur' Medchal District

27.E.Kiran Kumar (Son), Son of Erupulla Narsing fgo {S9-A^pp Years' H'No'S--' go,'Ntri douerri.erit Hrgh Schooi Quthullapui, /edchal District'

23.PuliMalathi(Daughte0,WifeofBalaiahDaughlerofElupullaNarsingRao-'aoeo34Years.-uruosroNearGovernmentHighSchor:l,Quthullapur,
M"edchal District.

29.Guddi Laxman, Son of Late Guddi Ramulu Paternal Grandson of Gudi-" FJJrii|Il-r, Arj"o 
-so veao, HNo 4'127tA4' central Park, Kompally'

biioG'ji rrlr"oh, ueocnalbistrict ( Appe^llant.Nos '10 and 11 
-are 

brought on

ieioio"J. Lrs of beceaiet Apperrant No 8, Vide lA No.1 of 2c21 ) ( Aplellant
itt;'12 6 ia 

"ii, 
or"rghi on iecoro as Lrs of deceased Appellant,No 9' Vide.

lA No.6 o1 2021 ) ( Afipellant Nos.1 5 to '19 are brouoht on recoro as Lrs. oI

i 'd";Lo 
npp"rldni r.rb7'Viie iA rlo s ot 2021 ) (Apiellant Nos 20 to 23 ate

OLu-gii"n iJ"orO j. r-ri otO"J"rteO epperrani ivo 7. ViOe lh No.12 of 202'1.

i i 
-Aooellant 

Nos.24 to 27 are broughi on record as Lrs of deceased
AripLiiJ"t tlo S, vrOe tR No 13 of 2021 l and (Appellant Nos 28 are brought

d

I

:



on record as Lrs. of deceased App$lgnt-lgQ Vide lA No'17 of 2021 )as per

6orrttui.U 18.09.2024 in WA No'885 of 201 0 )

...APPELLANT(s)



AND
1 The State of Telanqana, Rep by its Principal Secretary' Commt:rce and

lndustries Departm-ent. Secretariat, Hyderabad'

(C T.is amended as per Court Order dated 18'09 2024 Vide lA No 2 of 2015

Wnutp.No. z4s3 of 2015 in wA No B85 of 2010)

The District Collector, Hyderabad

The District Collector, Ranga Reddy District at Hyderabad'

The Special Deputy Collector, And Acquisition in-Charge, Heavy Electrical

Projects, Hyderabad.

The lndian Drugs and Pharmaceuticals' Rep by its Chairman' f3alanagar'
Ranga Reddy District.
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...RESPONDENTS/RESPONDENTS

l.A. NO: 3 OF 20'10(WAMP. NO: 2084 0F 2010)

Petition under section 151 CPC prayrng that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be preased to direct

the respondent No. 5 not to alienate the aforementioned land, pending disposal of

the writ appeal.

Counsel for the Appellant:SRl. D V REDDY(NOT PRESENT)

Counsel for the Respondents: GP FOR LAND ACQUISITION

The Court made the following: JUDGMENT

!



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT APPEAL No.885 OF 2O1O

JUDGMENT: @er th.e Hon'ble Sri Justice J. Sreeniuos Rao)

This intra court appeal is hled aggrieved by the orders dated

2t.03.2006 in Writ Petition No.8118 of 1995 passed by the learned

Single Judge of the erstwhile High Court of Judicature, Andhra

Pradesh at Hyderabad.

2. No representation on behalf of either of the parties.

3. Brief facts of the case:

3.1 The appellants are claiming that they are the successors of

late E.Bala Singari, Iate G.Pedda Balaiah and late G. Durgaiah and

the Government had assigned the land to an extent of Ac.2-O0 to

each family in Sy.Nos. 13212, 329 11, 330/3, 33117, 331/9 and

331/10 situated at Quthbultapur Village total extent of Ac'l2-O0'

3.2 In the year 1962, Military Estate Officer, Andhra Pradesh

Circle, Secunderabad, illegally occupied the assigned agriculture

land to an extent of Ac.2l 15 guntas, out of Ac.63-12 guntas' On

ll.Ol.1962, respondent No.1 issued G-O.Rt.No'12, Industries

Department, authorizing respondent No.4 to acquire Ac.263.11

guntas specified in the said G.O. situated at Qutubullapur,
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Balanagar and

No.1 issued

Boinapally Villages. On

another G.O.Rt.No. 13,

authorizing respondent No.4 to acquire Ac.z2.2o guntas situated at
Moosapet and Kukatpalli villages.

3.3 It. is further averred that the appellants, families were in
possession and enjoyment of Ac.26-oz guntas o[ land, rvhich was

assigned to them under Laoni Rules, 1950. The said land was not
required for respondent No.4, however, he took possession of
4c.263.71 guntas of land as per G.O.Rt.No. 12, dared I t.Ol.1962
and Ac'72'2o guntas of land as per G.o.Rt. 13, dared r l.or.1962
total Ac.335.31 guntas of land. Respondent No.4, i.stead of
delivering the above said Ac.335.31 guntas of land, delivere,d 36i.3g
guntas including Ac.26.OZ guntas of land to
illegaily. Therefore, the appellants are entitlecl

| 7.OI.1962, respondent

Industries D,:partment,

respondent No.5

for possession of
their respective land or for compensation. When the appelleLnts have

approached the respondent authorities, they failed to deliver the
land or to pay irompensation under the Land Acqtrisitiou Act, lg94
and therefore, rhe appellants have approached the erstu,Liile High
Court of Judicature, Andhra pradesh at Hyderabad and filed Writ
Petition No.8l L8 of 1995 questioning the action o[ the resp,ondenrs

in not delivering possession or not paying the compcnsation amount
to them proportionately. Learned Single Judge dismisscd :he said
u.rit petition on rhe ground that the appellants have approachecl the
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Court aJter lapse of long period of 34 to 3g years. Aggrieved by the

same, the appellants have hled the present writ appeal.

4. From perusal of the records, it reveals that the learned Single

Judge after considering the contentions of the respective parties and

the mat6rial available on record, dismissed the writ petition holding

that the appellants have filed Writ petition No.gt 1g of 1995

claiming restoration of possession, or alternatively for payment of

compensation in respect of the subject property, after lapse of

nearly more than 38 years. The appellants have not given any

reasons much less valid reasons for the long delay and latches. The

learned Single Judge has rightly dismissed the Writ petition and

this Court does not find any ground to interfere with the order

passed by the learned Single Judge.

5. Accordingly, the Writ Appeal is dismissed. There shall be no

order as to costs.

Miscellaneous applications, il any pending, shall stand closed.

SD/. N.CHANDRA SEKHAR RAO
ASSISTANT REGISTRAR

//TRUE coPY/' , -Effiorercea
To,

1. One CC to SRl. D V REDDY Advocate [OPUC]

2. fwoCCs to GP FOR LAND ACQUISITION'Hrgh Court for the State of

Telangana. [OUT]

3. Two CD CoPies qt
KKS,c



HIGH COURT

DATED:2510912024

JUDGMENT

WA.No.885 of 2010

DISMISSING THE WRIT APPEAL
WITHOUT COSTS
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